
In tne Central Administrative iriburai 
CaLcutta bench 

OA No.u21/9b 

Presnt 	: i-ion'ble Mr.S. i3iss, Member(A) 
HontDle Mr.N. Prusty, Memter(J) 

ij DiK Kurrar ?lonthi, S/o Suorata. iunar Mondel, ui-employed at 

present living in Viii & P0 Moyrapur, 1.S. Jaypur, uist.Bankura 

ThBn Kurrar Nonthi, s/o Late Kurrarish Ch. Nonthi, Viii & P0 
Nutan Hat, i.S. Mangalkote, Dist.Burdn 

Cnan Binoa Pan, io Golaic Ch. Pan, urempioyea, at present 
residing at Viii l3owran, P.O.. F'indira iiowran, Dist.tiurdan 

Saan Gorain, S/o GoI.rahan Gorain, ui-employed, at present 
resiaing at viii Kalakuri, J.O. Tiluri, p.S. Saitora, vist.Bankura 

b) Promoae Babu, S/o Karaiiai iabu, urmployed, at present living 
at Viii Saheogang, p.0. Baiiavpur, P.S. i<aniganj, Dist.Burdan 

.ipplic3nts 
-Vs- 

Union of Inaia, service tnrougn uM, S..t. Rly, uKC, Caicutta-43 

Gi'i, S.E. tuy, GR, Calcutta-4i 

i) Chier Personrel Otricer, 6.E. Riy, GRC, aicutta-43 

4) Worksnop Personrei officer, S.E. Rly, Knaragpur 
.Respondents 

For the applicants 	: Mr.b.C. Slim, Counsel 

For the respondents 	: Mr.S. Choudhury, Counsel 

,Ite of Order 	 : 

Q<DER 

Mr.S. bis%as, Member(A) 

Heard the rival counsel. Went through the records, 

reply, and tne origiral applications which 	re scrutinised and 

rejected as not properly tilled or neitrier the prescrioed 

conaitions and guidelines set in the employment notirication. were 
observed. 
2. 	tive applicants have tiled a Joint petition seeking 

appropriate Ô'irections upon the responaents so that tney are 

called ror written test/viva voce for recruitment of Gr.0 staff in 

various units under icGP Division or S.E. lily. 

C 



Iwa 

The applicants haa submitted ti-ieir applications in 

response to a notification d3ted 27-i-96 for ur.D posts in tne 

scale of Rsi0-94u-, to re recruited for filling up vacancies in 

Diesel Loco Shed inaragpur, Electric ear. Shea/Tikiaçata ana 

Khargpur. However, it has reen aliegedoy the applicants that 

their canditure was not considered and tney were not called for 

viva/written test in response to - tneir application, wnich were 

duly tilled and sent as they rield requisite qualitication and 

satisfied the eiigibiiity in terms or the notification. 

The applicants have turther alleged that the saw 

employment notification is discrimirBtory, as no sucn restriction 

like Kharagpur eographicai jurisaiction shoula nave been lala 

aown excluding others from applying in violation of the 

constitutiori provisions regarding rigt-it for employment and so 

on. 

tiowever, the responaentautnorities have aisputed this 

allegation stating tnat the employment notification oniy 

prescribes the Employment jurisaiction &f 	charagpur. If this 

es not acceptaoie to tne applicants tney should have impugned the 

notification which none has aorie. iy applying for the joo in 

accornce with tnese preconditions, it is not just ana proper now 

to say that the Employment Notice is discrimiratory. 

We rave considered the suomissions ana the reply 

carerully and gore througn the application forms. These were 

aroppea at the stage or scrutiny itself. Various reasons ror which 

these were found incomplete or not in accorcance with the 

prescribed stanro and eligibility criteria set out in the 

notification are enumerated hereunder 

i) 	Application of u.K. Moncal, applicant No.1 or the said 

application ues rejectea as Sri i"ionthl is a vara of a non-Raily 

employee wi-iose application has to be sponsorea oy the tmploynent 

Excrange or the geograpnical jurisdiction or icharagpur Dn. 

Application of T.tc.Moncal, applicant No.2 or the saw 

application ,was rejected as the copies or the documents attacned 

witn the application were not attested. 



iii) Application of Chana Binoa k'an, applicant No.3 nerein 

as rejected as ne ss neither uard or a Raihay empioyee nor 

course compieted Act Apprentice. rioreover he has not signed on the 

pho.tograpn pastea on the application. 

Application of Spen Gorain, applicant No.4 rierein was 

rejected as photo pastea on the application ias not properly 

attested. 

ipplicat ion. or ±'romoae Babu, applicant. No.5 herein was 

rejectea.as  he has pestea an unsigned.and non-attested photo on 

the application. 

i. 	Apert from stanm qualirications for all, the 

Employment Notice clearly envisaged in çara 10 to be reaci with 

ra 3 El1gi.bility ciause tnat oniy wards of Railway employees, 

under the jurisdiction of tcnaragpur Employment Exchange Zone kas 

clarifiea in the reply) were entertained. Certain Candidetes who 

railed to fill up the forms as per declared guidelines as 

enumerated above were rejectea - whicn action on perusal or the 

application forms appear to be correct. As this was merely a 

scruitny of the application forms as per the instructions which 

nave been carried out correctly, we rind no' ir to intertere 

with the same. We rind nothing wrong in prescribing employment 

zone and joD requirerrenteligirility terms. rnerefore, we rind no 

merits in the 0. The same is accordingly dismissea. No costs. 

Mem NemberA) 


